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Item No. 10                (Court No. 1)  

  
BEFORE THE NATIONAL GREEN TRIBUNAL  

 
(By Video Conferencing) 

 

 
Original Application No. 268/2021 

 

 
Jahangir             Applicant  

 
Versus 

 

 State of Haryana        Respondent 
        

 
Date of hearing: 27.10.2021  
 
 

CORAM: HON’BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON 
HON’BLE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMBER 

HON’BLE MR. JUSTICE BRIJESH SETHI, JUDICIAL MEMBER 
HON’BLE DR. NAGIN NANDA, EXPERT MEMBER 

 
 

   

Application is registered based on a complaint received by post 

 
 

ORDER 
 
 

1. Grievance in this application is against unscientific and illegal 

mining obstructing the flow of Yamuna River in Village Belgarh, U.P. 

Fifteen Pokland machines are working day and night causing huge air 

pollution. Mining is done by a contractor who has been given the lease 

for the area falling in Saharanpur district but the lessee is also 

undertaking illegal mining in Village Belgarh. 

 
2. Let a joint Committee of the Haryana State PCB, UPPCB, SEIAA, 

UP, SEIAA, Haryana, District Magistrate, Yamuna Nagar and District 

Magistrate, Saharanpur, U.P ascertain facts by undertaking site visit 

inspection. The nodal agencies will be the respective State PCBs.  The 

Committee may undertake a joint visit within one month and ascertain 

fact. 
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 A copy of this order along with a copy of the complaint be 

forwarded to the Haryana State PCB, UPPCB, SEIAA, UP, SEIAA, 

Haryana, District Magistrate, Yamuna Nagar and District Magistrate, 

Saharanpur, U.P by email for compliance.  

 

 List for further consideration on 25.02.2022. 

 

 
 

 
Adarsh Kumar Goel, CP 

 
 

 

 
Sudhir Agarwal, JM 

 
 
 

Brijesh Sethi, JM 
 
 

 

 
Dr. Nagin Nanda, EM 

 
 
October 27, 2021 

Original Application No. 268/2021 
AB 

6



Annexure-R2 7



8



9



Regarding constitution of team in the matter of Original 
Application No. 268/2021 titled as Jahangir Vs State of 

Haryana. 
TT TUg TET7 ZgAR 3TreT y7 4 2936-2937 fars 04. 

03.2022 3TGAI 3T fHi 02.04.2022 T BYN fTT HEH H Y 

HTT T AR UHRI 19//20 20//13 7 a¢ t iHT 

HT BTRUT I HDT 31THTR 4R HRT 20//13 TE TET7 ERyrT UT 

HTTA 

1. ETuRA HT 

2. touitoTtogH0 4zi ETRI �ATY fAT TAT TRT 

3. HbT TETUTS 

alt 
5HER"| 

Annexure-R3 10



Annexure-R4
11



12


